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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIFAL BENCH
NEW DELHI

REGN, NO. C.A, 953/87 DATE CF DECISIONs 16,12.1991
Gaya Parshad cos Applicant,
' Versus
U.C.I. & Ors, - ces Respondents,
CORAMN:

THE HON'BLE MR, JUSTICE V.S, NALIMATH, CHAIRMAN,
THE HOM'BLE MR, D.K, CHAKRAVORTY, MEMBER(A).

For the Applicant. - «e. Shri B.3, Mainee,
’ Counsel. '
for the Respondents, V eees Shri O.N, Moolri,
Counsel, - . \

(Judgement of the Bench delivered by .
Hon'ble Mr, Justice V,S. Malimath,
Chairman)

After_the Original Applicatidn wes heard for some
time, we are left with thé'imprassion tre t the statutofy
-tight of appeal available to the applicant must be availed
of by him, As a‘matter.of fact, he came before the Tribunal
even bef0re the impugmed oraar of punishment was pgssed. The
order of punishment was imposed only after he filed the O,A,
before fhe Tribunal. The applicant, wvho was also prasent in
the ccurf, submitted that after the C,A. uaé'admitted on
14,4,1987, he, on the basis of receipt of the orders imposing
penalty dated 18.3.1987,‘p;eferred.an appeal to the Divisional
Commercial Manager, New Delhi, That appesal has obviously
not beén disﬁoséd of by the Appellate Authority because he
Was pursuinggﬁis qasa before this Tribunal, -

Having regards to the facts and circums tances of the

“.4//0538, we think it proper that the applicant should approabh
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the Tribunal only sfter he'has gxhaustsd the remedies

availeble to him by Qay of appeal, Learned counsgl for the
applicant suBmittad that he should be allouéd to file a fresh
memo, of appezal, We éonsider it proper to parmit him to

file e frssh memec, of appeal against the crder dated 18.3.1987A‘
within a periocd of 10 days from today, The resﬁondsnts shall
entertein the sams without raising any objecticns regarding
limitetien, ‘They shall dispose of the appeel within a pariod.
of three months from the date of receipt of memo. of appeal,

It is ne=dless to say that the Appellate Awthority uill Cispose
of the matter objectively and giving a2 sympathetic consideration,
For the feasons stated above, this U.A, stands disposed
of with a direction that if the applicant files an sppeal memo,
against the impwgned order dafed}18.3.1987 within 10 days from
todzy, ﬁha same shall be disposed of Wwithin .z period of three

%Gnthé of the receipt of memo of appesel, This does not
preclwds the applicant from availing of the remedy wnder the

Administrative Tribumals Act in accordance with lauw, Ng

costs, ' ’ . )
) WL“W /y

{(DeKo CHRKRAVEBRTY) ' (V.S, MRLIMATH)
MEMBERT{A) : CHA TAMAN
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